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game to any person, or attempts to induce
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with imprisonment of either description for
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gion of the words «shall be punished
with imprisonment of either deserip-
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Tup CHAIRMAN moved an
amendment which was carried, and
which made the Sections severally
conc'ude as follows :—

¢ ghall be punished with imprisonment of
either description for a term which may ex-
tend to two ycars, or with fine, or with both.”

The consideration of the Code hav-
ing been postponed, the Council re-
sumed its sitting.

The Council adjourned at half past
5 o'clock, on the Motion of Sir Bartle
Frere, till to-morrow, at 1 o’clock.

Friday, October 5, 1860.
PruseNt ¢

The Hon’ble the Chief Justice, Vice- President,
in the Chuir.

Hon'ble Sir H, B. E. | A, Sconce, Esq.,
Frere, and
H. B. Hurington, Esq, ‘ C. J. Brskine, Eaq.

PENAL CODE.

The Order of the Day being read
for the adjourncd recommittal of ¢ The
Indian Penal Code,” the Council re-
solved itself into a Committee for the
further consideration of the Code.

Chiefly verbal amendmenis were
made in Sections 368, 423, 428, 429,
437, 441, 413, 461, 462, 165, 466, 470,
473, 4%3, 485, 486, 490, 491, und 499,

Section 464 (forging or using a
forged document with intent to injure
or deceive), wns omitted as included in
Section 470.

Section 493 (cohabita'ion caused
by a woman deceitfully inducing a
belief’ of lawful marringe), which waxs
the converse «f Section 492 (cohnbi-
tation caused by a man deceitiully
induciug a like belief), was omitted as
unnecessary.

Scetion 497 provided as follows :—

“ Whoever haa sexual interconrse with the
wife of another man without the consent or
connivanece of that man, such sexual inter-
course not amounting to the offence of rape,
is guilty of the offence of adultery, and shyl)
bo punished with impr.lsonmout of either d.
scription for a term which may extend to  five
years, q@ with fiue, or with both,”
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